I N THE SUPREME COURT OF | NDI A
ClVIL APPELLATE JURI SDI CTI ON

ClVIL APPEAL NO 4464 OF 2007

EMPLOYERS PLANT OF MS. B.CC L.  ..... APPELLANT
VERSUS
G S. BIHAR COLLI ERY KAMGAR UNFTON .. ... RESPONDENT
ORDER

Heard the | earned counsel for the parties.

On the facts and circunstances of the case, we
are not inclined to interfere with the inmpugned order
passed by the H gh Court of Jharkhand at Ranchi. e
direct that the respondent be paid half the back wages.
The appeal is disposed of accordingly.

No costs.

[ ASOK KUVAR GANGULY]

NEW DELH
OCTOBER 27, 2009.



